FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF GRD TRUCKS PRIVATE LIMITED

RELEVANT PARTICULARS |

Name of corporate debtor

GRD Trucks Privéte Limited

Date of incorporation of

corporate debtor

June 20, 2012

under which

debtor is

Authority
corporate

incorporated / registered

ROC- Jaipur

Corporate Identity No. /
Limited Liability Identification

No. of corporate debtor

U50100RJ2012PTC072555

Address of the registered office
and principal office (if any) of

corporate debtor

Cabin 1, 1st Floor, C-84, Janpath Lal Kothi
Scheme, Behind New Vidhan Sabha, J aipur
- 302015 Rajasthan

Insolvency = commencement
date in respect of corporate

debtor

April 28, 2022.

The order for admission was uploaded and

the intimated to Interim

Resolution Professional on May 05, 2022.

same was

Estimated date of closure of

insolvency resolution process

October 25, 2022

and  registration

of the

Name

number insolvency

Prashant Agrawal, ,
Reg No. IBBI/IPA-001/IP-PO0053/2017-
18/10127




professional acting as interim

resolution professional

O .| Address aild e-mail of the | Address: F-106, First Floor, Sumer
interim resolution | Complex, Gautam Marg, C-Scheme, Jaipur
professional, as registered | - 302001, Rajasthan
with the Board

Mail ID: ippagrawal@gmail.com

10 | Address and E-mail to be used | Address: F-106, First Floor, Sumer
for correspondence with. the | Complex, Gautam Marg, C-Scheme, Jaipur
interim resolution | - 302001, Rajasthan
professional

Mail ID:
cirp.grd@gmail.com
ippagrawal@gmail.com

11 | Last date for submission of May 12, 2022
claims

12 | Classes of creditors, if any, | Not Applicable v
under clause (b) of sub- 7
section (6A) of section 21,
ascertained by the interim
resolution professional

13 | Names of Inéolvency Not Applicable
Professionals identified to act
as Authdrised Representative
of creditors in a class (Three
names for each class)

14 (a) Relevant Forms and (a) Web link: ,

(b) Details of authorized https://www.ibbi.gov.in/home/do
representatives wnloads
are available at: ) (b) Not Applicable
\




. Notice is hereby given that the National Company Law Tribunal, Jaipur
bench, has ordered the commencement of a éorpoi'ate insolvency
resolution process of the GRD Trucks Private Limited on April 28, 2022.
The order for admission was uploaded and the same was intimated to

Interim Resolution Professional on May 05, 2022.

. The creditors of GRD Trucks Private Limited, are hereby called upon to
submit their claims with proof on or before May 12, 2022 to the interim

resolution professional at the address mentioned against entry No. 10.

. The financial creditors shall submit their claims with proof by electronic
means only. All other creditors may submit the claims with proof in person,

by post or by electronic means.

. The claims must be submitted in the prescribed claim form: Form B —
Operational Credifors (other than workmen and employees); Form C —
Financial Creditors; Form CA - Financial Creditors in a class; Form D —
Workmen or Employees; Form E — Authorized Representative of Workmen
or employees; and Form F — Other Creditors. The Copies of the above forms

can be downloaded from https://www.ibbi.gov.in/home/downloads

. Submission of false or misleading proofs of claim shall attract penalties.

Prashant Agrawal
(Interim Resolution Professional)

GRD Trucks Private Limited

Date: Jaipur
Place: 05-05-2022
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FINANCIAL EXPRESS

[Purswant ta nala 41(5) [aﬂ fhe Companaas
-:In-:.:urpqrahn;ﬂ'l Rules, 2014]
IDﬂdﬂr Ministry of
.I’.f!al ﬁ Daclﬂwm
In the rnal:tﬂrn:lflhe I:um E'1IEE-rl.II- 2013, Sachion
14 of Companies Act, 2013 and qu:e 41 of the
Campansas illlmﬂrﬂ'.mnln Rusas, #0114

In the matler of
HATHODWARA FIERE CEMENT
FRODUCT LIMITED
(CIN : UsS999DL1994PLC3BT2T1)
hawing its regetered office & Sargodha Apartment
833, Sector T, Plol Ko 13, Near Hapgy' Home
Sogety, Dwarka, New Delhi-110075

. Applicant
Malices i5 Barety gesen 1o tha Gangral Pubss (hal
tha Company inlending o make an applcation
1o the Cantral Government under Section 14 of
Ihe Companies Act, 2013 read with aforesaid
falis and is desrous 'i.'lr-..-d-l'l'.l:lrlll'lgr #ila @ Privats
Limitad Company in terms af the Special
Respiution passed at the Exira Ordnany Mealing
hekd on 307 Apeil, 2022 o enable the Campany
i give edffect far such Canvarsion.
Any persan whase nterest is likely fo be affected
by the proposed conversion of the Company
iy defiver or cause b be salivered or send by
rigstenid past his obpections suppored by an
aflidasil slaling the nature aof ks inbares] and
E':lmda af his objeclions 1o the Ragianal
irecior, Mortherm Haﬂ:-n. Miniziry of Corparaia
Affairs, B-2 Wing, 2nd Flogr, Paryavaran Bhawan,
CG0 Complex, Mew Delhi-110003 within
fouresn days of the dase of |‘.uh~|||:a1|m af this
notice with & cogy to the apolicant company at
ils Regslens Office address menticned bekw
Ear%n-:ll“a Arparimant, B35, Sackar 7, Plot Mo,
J. Mear Happy Home Society, Dwarka,
Wew Dalhi-110075
Far and an behall of the applcanl
HATHDWARA FIBRE CEMENT
PRODUCT LIMITED

Sii-
Date : 06.05.2022 Aditya Pandita
Plaza : New Defhi Director

CIN : OB183163

“FORM NO. INC-25A" |

Form MNo. IMC-26
[Fursuant b rale 3 the Companies
iincanporaton) Rules, 214
Advertisement o be published in the newspapsr for
charge of Regsfered office of the company from
ane shahe ko anether
Befare the Cendral Governmen
[REGIONAL DIRECTOR)
MORTHERN REGION

In the makter of sub-secion (4) of Section 13 of
CompaniesAct, 2013and chause () of sub-rule 5]
of rule 3] of the Companies {Incarperatan) Rules,
A AXD

In the matler of Mis My Rosewood Bulldinira
Private Limiled Having its Regstered Office al
Behrampur Boad Yitage Khancsa Dissdel Gurgaon
Haryana- 122001 Pestioner
Modice is hereby ghven to ihe General Public that the
COMPANY POH0SEs 10 mMake Sppacation o the
Central Government under section 13 of the
Companies Al 2013 seeking conlimalion al
afteration af the Memarandum of Assooatian of the
Compsany in terms of the special resalution passed
al e Extra cedinary general mesling hekl on
Thursday, Z8thal Apil, 2022 o enabie e company
W change is Regstersd Dfce Trom “Slate af
Haryana’ o “Siate ol Wes! Bangal®
Any persan whose inberas! is likely ba be alfecied by
e propesed change of the repsined offce of he
campany may gelve aither on the MCA-21 partal
{www.mea.gov.ing by filing investor complaind
form or causa ta be delivered or sand by ragistanad
post of hishear abjections supporied by an afidavil
taling the nature of hishar infanast and grounds of
oppasifian do the Regional Direcior af tha address
Regianal Directar, Mortham Region, B-2 Wing, Ind
fiogr, Paryavaran Bhawen, OG0 Complex, Mew
Delbi- 110003, Delhi, within foureen days of the
date of pubcation of this nofce with a capy fa the
applicar company at its registarad office a1 the
aidress mentionad belioa:
Eshrempur Road Vilage Khandsa Disfrict Gurgaaon
Heryena- 122001

MM ROSEWOD BUILDINFRA PVT LTD.

Save Financial Services Private Limited

Regd. Office: Unit Mo 782, Tth Fleor, Vegas Mall, Plot no 06, Sector-14, Dwarka,
MNew Delhi-110075
CIN: UsT110DL1995PTCITI505
Email: cs@saveind.in, Web: www.saveind.in, Phone No.2011-61325100

PUBLIC NOTICE

SHIFTING OF REGISTERED OFFICEQF THE COMPANY

Motice is haraby given 1o the General Public thal Save Financial Services Private Limibed

“the Company” has shifted #s Registered Ofice pursuant to the Board Resolution passedin

the maeting of the Boand held on Apel 11th, 2022, from "601-603, 6th Floor, DLF Towers,

Shivaji Marg, Mot Nagar, Mew Delhi-110015" 1o “Unil no 782 7ih Floor, Vegas Mall, Plot no
06, Sector-14, Dwarka, Mew Dethi- 110075 with effect from Agril 11th, 2022,

For and on behalf of

Save Financial Services Private Limited

Sdi-

Pankaj Kumar [Director)

DiM- 01839501

Date: 06-05-2022

Address: Sisodi é"ﬂ Miwas, Lala Babu Road Pahari Lane,

Place: New Delhi PO-New Godam Road, Gaya, Bihar-823002, India

MADAN MOHAN MOHAMKA

Date- E05 2022 (MRECTOR)
Place- Haryana DiN: D0045388
146, Block-G, New Alipore, Kolkata-T00053

Regd. A/D Form No. 5 DRT/LKO

DEBTS RECOVERY TRIBUNAL LUCKNOW

Dtfice of the Recovery Office, Debis Recovery Tribunal

60011 University Road, Near Hanuman Setu Mandir,

Hazratgan|, Lucknow-226 007
(Jurisdiction-Part of U.P. and Uttrakhand)
SUMMONS FOR FILING REPLY & APPEARANCE BY PUBLICATION
O.A. 279 of 2018 Date: 03.02.2022
(Summons o be defendant under Section 19(3).of the
Recovery of Debt due 1o Banks and financial Institutions
Acl, 1993 read with Rules 12 and 13 of the Debis

Recovery Tribunal {Procedure Rules, 1983},
Original Application Mo, 279 of 2018
IindianBank = ... Applicant Bank

Vs,
M/s R.H. Creations and others
To,

1. Mis R.H.Creations, is a Proprietorship firm,
through its proprietor Mohd, Hasan son of Sri Jafar
Hasan, resident of 4504130, Ground floor, Flat Mo, 1,
Friends Colony, Meheadi Apartment, Nappier Road,
Muftiganj, Lucknow-226003.

2. Mohd. Hasan son of Sri Jafar Hasan, resident of
4501180, Imambari Meeran Saheb, Muftiganj,
Lucknow-Z26003,

3. Syed Nasir son of Syed Mujahid, resident of A-10,
Mehtab Bagh, Durga Devi Marg, Chowk, Lucknow-
226003,

In the above noted application, you are required to file

reply in Paper Book form in two sets alongwith

documents and affidavits (if any) personally or through
¥:::ur duly authorized agent or legal practitioner in this
ribunal, after serving copy of the same on the
applicant or his counsal / duly authorized agent after
publication of the summons, and thereafter to appear
before the Tribunal on 12.05.2022 at 10:30 A.M. failing
which the application shall be heard and decided in

your absance, Registrar
Debts Recovery Tribunal

Lucknow

. Defendants

Amrit Corp. Ltd.
CIM: L1514TUP1 240PLCO00S4 6
Reg. Office: CM/2E, First Floor, Gagan Enclave, Amrit Nagar,
G T Road, Ghaziabad - 201 009 (WP}
Corp. Office: Amrit Corporate Centre, A-95, Sector-65, Noida
= 207 309 (UF)
Ph.: 0120-4506900 | Fax: 0120-4506910
E-mail: info@amritcorp.com | Website; www.amritconp.com
HOTICE TO SHAREHOLDERS
Motice 15 hereby gwen pursuant to the provisions of Section 124 (6 of the
Cormpanies Act, 2013 ("the Act) read with Investor Education and Protection Fund
Authanty (Accounting, Audit, Transfer and Refend) Rules 2006, ("The IEPF Rules”)
that the Company is required to fransfer the shares, in respect of which the dividend
rerreains unpaid ar unclaimed for a period of 7 (Seven) or more cansecutive years
to the demat account of the Investar Education and Protection Fund (IEPFlAccount
(“IEPF Authonty),
A list af such shareholders who have not encashed their dividend for sewen
consecutive years ie for the fimancial years 2094-15 onwards, and therefore whose
equity shares are liable to be transferred to the demat account of the IEPF Authority
im due course, is displayed an the website of the company at waww.amritcorp.com.
In comphance to the Rules, the Company has communicated indnadually to the
cancermed sharehalders by post and the sharehalders are requested to farward the
requisite documents as mentioned in the said communications, to the Company's
Registrar and Share Transfer Agent om or before 15° lly 2022, to claim the
unclaimad dradend. In the event the Company does not receive a valid claim from
the cancerned sharehalder(s] by 15" July 2022, the Company will proceed to transfer
the shares to the demat account of the IEPF Authority, in due course.
The Company will nat tramsfer such shares to the IEPF where there i a specific order
of Court/Tribunal restraining any transfer of such shares or where the shares are
hypothecated/pledged under the Depositones Act, 1996,
Please note that no caim shall lie against the Company n respect of unclaimed
dividend amount and the equity shares transterred to the IEPF. Shareholders may
alza mote that both the unclaimed dividends and unclaimed shares, once transferrad
to IEPF can be claimed back from IEPF Authority after following the procedure
prescribed under the [ERF Bules
For any further infarmation/ clarifications an the above, the concerned shareholders
may write to the Company at info@amritcorp.com / phdas@amritcorp.com or
contact the Company's Begistrars and Share Tranmsfer Agent, Mfs BAS Services
Limited, Unit: Amrit Corp. Limated, T-34, 2™ Floor Okhia Industrial Area, Phase
il, Mew Delhi — 110 020, Phone; 011-26387281/82/83, Fax: 011-26387384, Email;
investor@masserv.com.

for Amrit Corp. Ltd.

5d/-
Ghaziabad (UP) (P K. Das)
May 05, 2022 Compamny Secretary

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT-1)

2nd FLOOR, 5.C.0. 33-34-15, SECTOR 17-A, CHANDIGARH
(Additional space allotted on Ird & 4th Floor also)

Case No. : OA/805/2021

Summons under Sub-Section (4) of section 19 of the Act, read
with Sub-rule (2A) of rule & of the Debts Recovery Tribunal
(Procedure) Rules, 1993, Exh. No. 5459

PUNJAB NATIONAL BANK
Ve
- SUKHPREET KAUR
o

1. Sukhpreet Kaur D/'W/S/0- W/o Sh, Manjit lsngh, Rlo Near Dhani
Sucha Singh Sitto Road, Abohar, District Fazilka, Punjab-152116.
2. Sh., Manpreet Singh S/o Sh. Manjit Singh, Rle Near Dhani
Sucha Singh Sitto Road, Abohar, District Fazilka, Punjab-152116.
SUMMONS
WHEREAS, OA/906/2021 was listed before Hon'ble Prasiding
officer/Registraron 07.03.2022
WHEREAS this Hon'ble Tribunal is pleased to Issue summons/ notice
on the said application under section 19(4) of the Act, (OA) filed
against you for recovery of debts of Rs. 32,83,672/- (application along
with coples of documeants etc. annexed)
In accordance with sub-section (4) of section 19 of the Act, you, the
defendants are directed as under ;-
(i) to show cause within thirty days of the service of summons as to
why rellef prayed for should not be granted:
(i) todisclose particulars of properties or assets other than propertias
and assets specified by the applicant under senal number 3A of the
original application
(i) you are restrained from dealing with or disposing of secured
assats or such cther assets and properties disclosed under serial
number 3A of the original application, pending hearing and disposal of
the application for attachment of properties;
{iv) you shall not transfer by way of sale, lease or otharwise, except in
the ordinary course of his business any of the assets over which
security Interest s created and/or other assefs and properiies
specified or disclosed under serial numbar 3A of the original
application without the prior approval of the Tribunal;
{v) you shall ba liable to account for the sale proceeds realised by sala
of secured assels or other assets and properties in the ordinary
course of business and depeosit such sale proceeds in the account
maintained with the bank or financial institutions holding security
interest over such assets.
You are also directed to file the written statement with a copy thereof
furnished to the applicant and to appear before Registrar on
D6.07.2022 at 10:30 A.M. failing which the application shall be heard
and decided in your absence
Given under my hand and the seal of this tribunal on this dated
15.03.2022

DEIVIAND NU

Security Interest Act, 2002 (the said Act.) read with Rule 3(1) of the Security Interest (Enforcement) Rules,
2002 (the said Rules). In exercise of powers conferred under Section 13(12) of the said Act read with Rule
3 of the said Rules, the Authorised Officer of IIFL Home Finance Ltd. (IIFL HFL) (Formerly known as
India Infoline Housing Finance Ltd.) has issued Demand Notices under section 13(2) of the said Act,
calling upon the Borrower(s), to repay the amount mentioned in the respective Demand Notice(s) issued
to them. In connection with above, notice is hereby given, once again, to the Borrower(s) to pay within 60
days from the publication of this notice, the amounts indicated herein below, together with further
interest from the date(s) of Demand Notice till the date of payment. The detail of the Borrower(s), amount
due as on date of Demand Notice and security offered towards repayment of loan amount are as under:
5 Notice Date-3 .
Amount

AD.

| Rs.26,54,667/- (Rupees
Twenty Six Lakh Fifty Four
Thousand Six Hundred
Sixty Seven Only)

Guarantor (s) (immovable property)

llV‘il. Sullli‘l Ir(ullldl Galg,
Mrs. Malvika
(Prospect No. 857772)

—Alt—that—piece —and—parcet-of the property being;|
Shop No.7, area admeasuring 11.30 Sq.Mtrs.,
Ground Floor, Part of Property Bearing MunicipaII
No. 18, Mohalla Ramanuj Dayal, Ganda Nala, Nayi
Basti, Ghaziabad, 201001, Uttar Pradesh, India.

above secured assets under Section 13(4) of the said Act, and the applicable Rules, entirely at the
risks, costs and consequences of the Borrowers. For, further details please contact to Authorised
Officer at Branch Office: Plot No.30/30E, Upper Ground Floor, Main Shivaji Marg, Najafgarh Road,
Beside Jaguar Showroom, Moti Nagar, New Delhi/or Corporate Office: IIFL Tower, Plot No.98, Udyog
Vihar, Ph-IV Gurgaon, Haryana.

Place:-Dethi;-Date:-06:05:2022 Sdf=-Authorised-Officer;-For-tF--Home-Finance-ktd

MGF THE MOTOR & GENERAL FINANCE LIMITED

REGD. OFFICE : MGF House, 4117-B, Asaf Ali Road, New Delhi-110002
Phone No.: 23272216-18, 23276872 Fax Mo.: 23274606

Emall : mgfitdighotmall.com, Website : hitp:/'waww.mgliitd.com
CIN No.: L74899DL1930PLCO00Z0E

NOTICE

Motice pursuant to Regulations 29 and 47 of the SEBI (LODR) Regulations,
2015, be and is hereby given that a meeting of the Board of Diractors
of the company will be held on Friday, the May 27, 2022 at the Registered
Office of the company at MGF Housa, 4/17-B, Asaf Ali Road, New Dalhi-
110002 to consider Standalone and Consolidated Audited Financial
Results of the company for the 4th quarter and year ended March 31, 2022
togather with Statement of Assets and Liabilities under IND-AS Rules
& Auditor's Report thereon for the said financial year.

Further, Pursuant to provisions of SEB| Code of Conduct for (Prohibition
of Insider Trading) Regulations, 2015, the Trading Window for dealing in
sacurities is already closed for Directors, Designated Officers and Other
Connected Persons of the company from Friday, the April 1, 2022 till 48
hours after the declaration of Audited Financial Results of the company
for the 4th quarter and year ended March 31, 2022, The trading window
shall re-open on Monday, the May 30, 2022,

This information is also available on the website of BSE Limited and
Mational Stock Exchange of India Ltd viz. www.bseindia.com and
www. nseindia.com respectively where company’s shares are listed and
alzo on website of the company www.mgfltd.com.

By Order of the Board

For THE MOTOR & GENERAL FINANCE LIMITED
Sdi-

(M.K. MADAN)

VP, C5, CFO & COMPLIANCE OFFICER
ACS-2951

Place: New Dealhi
Date: May 5, 2022

SALE NOTICE

M/S SHIVKALA DEVELOPERS PRIVATE LIMITED (In Li
CIN: U45201DL2004PTC125222
Liquidator: Anup Kumar

(Regd. No. IBBIIPA-002/IP-N00333/2017-18/10911)
Notice is given 1o the pubic in general that Mis Shivkala Developers Pyl Ltd. (In
Liquidation) "Corporate Debtor” is proposed to be sokd a5 a going concem in accordance
with Requiation 32 (e} & (f) of Insolvency and Bankruptcy Board of India {Liquidation
Process) Regulations 2016, throwgh E-auchon platform, The interested applicants may
refer fothe detailed e-auction process memorandum avaiable at hiips.iinght2vole.infeauction!,
Date and Time of Auction : 20.05.2022, @11:.00 AM to 5:00 PM
Last date for submission of Bid Documents along with EMD
(Earnest Money Deposif) : 15,05.2022

quidation)

Reserve Eamest Money | Incremental
Assets Price (INR) Amount [mnf Value (INR)
Corporate Debtor as a going 43 98,10 628/- 3,25,00,000/- | 50,00,000/-
concem comprising of assefs | (INR Forty Three Crore | (INR Three | (INR Fifty
as mentioned in the E-Auction | Mingty Eight Lakh Ten | Crore Twenty | Lakhs Only)
Process Memorandum. Thousand Six Hundred | Five Lakhs
Twenty Eight Onky) Only)

Terms and Condition of the E-auction are as under;

1. E-Auction will be held for sae of Carporale Debtor &5 a "Going Concern® on an “AS 13
WHERE ISBASIS", “AS |5 WHAT 15 BASIS" and “WHATEVER THERE IS BASIS" and “NO
RECOURSE BASIS" without any representation, wamanty or indemnity and will be
conducied *onfing”.

2. This natice shall be read in conpunction with the Sale Process Memarandum containing
details of the assets online E-Auction Bid Form, Declaration and Undertaking Form,
General Terms and Conditions of the E-Auction which are available on the websde
htips:(iright2vote.infeauction/or Contact: #0120-6870711 E-mail -ipshivkalai@gmail com

& Disclaimer : The advertsement purports to ascartain the interest of Bidders and does nof
craate any kind of binding obfigation on the part of the Liquidator. The Liquidator resarves
the rnight to amend andior annul this invitation incleding any fimelines or the process

invalved herein, without giving reasons, atany time, and inany raspect. St
MName: Anup Kumar|

Designation: Liquidator

IBBI Regn No: IBBLIPA-DDZIP-NOO333/2017-18110911

Date : 06,05/ 2022
Flace: Wew Delhi

(Deemed fo be University)

Gen. A K. Vaidya Marg, Filmeity Road, Sanfosh Magar, Goregaan|E), Mumbai-200065

Indira Gandhi Institute of Development Research (1GIDR), Mumbai is
seeking applications from eligible candidates for the following positions
on & contract basis as follows:-

MAME OF THE POST
Assistant Administrative Officer (HR & Admin)
Assistant Administrative Officer (Academic Research Projects)
IT Associate

Library Assistant

Account Assistant
Administrative Assistant (Admin)
Administrative Assistant (Estate & Maintenance )

For detail advertisement, Pay, required qualifications, Age,
experence, general terms and conditions etc please log on to

Website hitp:/fwww.igidr.ac.in/careers/. Last Date of submission of
application: 28.05.2022. S/d- Registrar

NMDC Limited

(A Govt. of India Enterprise)

‘Khanl| Bhavan’, 10-3-311/A, Castle Hills, Masab Tank, Hyderabad-500028
|"‘IN.L1 3100TG1958G0OI0016T4
CONTRACTS DEPARTMENT
E-Tender Notice (Open Tender Enquiry for Domestic Bidding)
Tender Enguiry No: HO{Contracts)/Construction of
Box Culvert/Bachell Dep-5/2022/826 dated06-05-2022
[MSTC Ref No.:NMDC/7/22-23/ET/74)

NMDC Limited, A “NAVARATNA® Public Sector Company under
Ministry of Steel, Govt.of India invites online bids for
'‘CONSTRUCTION OF BOX CULVERT OVER NATURAL DRAIN FOR
WASTE DUMP NO. 4 AT DEPOSIT-5, BIOM, BACHELI COMPLEX'
on [tem rate basis, from prospective domestic bidders who fulfil
the Pre-Qualification Criteria.
Detalled NIT and tender document including pre-gualification
requirements can be viewed/downloaded from 06-05-2022 to
04-06-2022 from the following websites:
1, NMDC website : www.nmdc.co.in
2. Public Procurement Portal: http://www.eprocure.gov.in
3. MSTC portal : https://www.mstcecommerce.com/eprochome/
nmdc/buyer_login.jsp
For accessing the bid document from NMDC website, the bidder
has to register as “"New User” at NMDC’s website link
https://nmdcportals.nmdc.co.in/nmdctender
For accessing the bid document from MSTC, bidder has to
reglster as ‘New Vendor' at MSTC website link https://
www.mstcecommerce.co.infeprochome/nmdc buyer_login.jsp
and search the Tender Number NMDC/7/22-23/ET/74.
For further help, refer to "Vendor Guide’ giveninMSTC website.
The bidders are requested to submit their bids online through
MSTC Limited website. The details of submission of bid through
online are given in NIT.
The bidders on regular basis are required to visit the NMDC website/
CPP portal/MSTC website for corrigendum, if any, at a future date.
Far further clarification, CGM (Contracts), NMDC Ltd.,
Hyderabad can be contacted on fax:040-23534746,
Tel: 040-23532800, email:contracts@nmdc.co.in
Chief General Manager (Contracts

Your Family Bank. Across India. n
| Head Office: Mangaiury -575002  CIN : Lﬂ&iiﬂﬂﬁ:-wu:wmu " TIBE
'ASSET RECOVERY MANAGEMENT ‘BRANCH: |
E-Mail: delhiarm & ktkbank.com, Imw

| Phone: 01140591567 1240 Mob: 9319891660

Reconstruction of Financial Assefs and Enforcement of Security Interest Act 2002 read
with provizion to rule 8(6) of Securily Interest (Enforcement) Rules, 2002.

Motice is hereby given to public in general and in particular to Borrawer (5] and Guaranbor
Craditor, the Symbalic Possession of which has bean taken by the Authorised Dfficer of
kamataka Bank Ltd, the Secured Creditor on 27.01.2022, will be sold on “As is Where
is”, “As is What is" and “Whatever there is" on 10.06.2022 lor recovery of
Faiza Forty One Only) i.e. under PS Term Loan Account No.5677001800001101 along
swith Tuture interest from 20,04, 2022, plus cost, due to the Kamataka Bank Lid, Malviya
MNagar, D-89, Shop Wo. 3, Ground Floor, Malviga Nagar, New Delhi-110017 the
Floor, New Panchwati Colony, Ghaziabad, Uttar Fradesh-201001 (2) Mrs. Nidhi
Mishra W/o Mr. Mohit Mishra, C-75, Znd Floor, New Panchwati Colony,Ghaziabad,
Uttar Pradesh-201001,(3) Mr. Alul Sharma S/ MrVijay Kumar Sharma, House
borrowers/ guarantors/ co — obliganis.

All that partand parcal of Residential Flat Bearing No.C-75, 2nd Floor, Black-C Khasra
Pradezh, Belonging ta Mr. Mohit Mishra & Mrs. Nidhi Mishra.

Boundaries: East : Road 24 Feet, West : Properiy No.C-66, North : Property No.G-76
South: Property No.C-74

As.47.00,000.00{ Rupees Forty Saven Lakhs only)

Earnest money to be depositedftendered: Fs.4.70,000.00 (Rupees Four Lakhs
Seventy Thousand Only)

of Saction 13 of the Act, in respect of time available to redeam the secured asset),
(Thiz Motice shall alsp serve as Notice under Sub Rule (6) of Rule (8) of Security
Interest Enlorcement Rules-2002 to the Borrower/Guarantors)

Webszite i.e. www_karnatakabank.com under the head “Mega Auction on 10th June,
022",

The E-auction will be conducted through portal hitps://bankauctions.in/ on
The intending bidder is required to ragister their name at hitps://bankauctions.in/
and get the user Id and password free of cost and get onling training on E-auction
(tentatively on 09.06.2022) from M/s.dclosura, 605A, Gth Floor, Maitrivanam,
mail: vinay@bankauctions.in and info@bankauctions.in.

Place : Ghaziabad For Karnalaka Bank Ltd
Datu ﬂd l]5 znzz {:hiul Hanagur i!'. Aulhnrisatl D!Ii:ar

Karnataka Bank Ltd.gyi{13
8-B, Firzl Floor, Rajandra Park, Puza Road, Maw Daiki-110060
E-Auction Sale Motice for Sale of Immovable Assets under the Securitisation and
{3} that the below described immovable proparty mortgaged/charged 1o the secured
Rs.22,07,201.41 {Rupees Twenty Two Lakhs Seven Thousand Two Hundred One and
secured craditor from(1) Mr, Mohit Mishra S/a Mr. Rajeshwar Dayal Mishra, G-75.2nd
No.140, Sihmai Gate, Chandrapuri, Ghaziabad, Uttar Pradesh-201001,being
Mo.63, Panchyati colony, Will-Blahama Sarai Urf Kot, Pargana Loni, Ghaziabad, Uttar
Reserve Price / Upset Price below which the property may not be sold:
{The borrower's'mortgagor’s attention is invited to the provisions of Sub-section (3)
For detailed terms and conditions of sale, please refer to link in Karnataka Bank's
10.06.2022 from 11:30 A.M to 12:30 P.M with unlimitad extension of 05 minutes.
Amesrpat, Hyderabad-200038, contact No 040-23836405, mobile 8142000809, E-

§ INDIRA GANDHI INSTITUTE OF DEVELOPMENT RESEARCH

Sale Notice
Moods Hospitality Put. Ltd
iIn Leguidation|
Reg. OFl.: House Ne, 14, Basement, Khirki Village, New Delhi- 110017,
Liguidator: Akhil Goel
Liquidator Address: F-2249-), Laxmi Nagar,
Mews Delhi - 110092
Email: akhilgoelea 1982 @gmail. com
Contact Mo-38 10565604
E-Auction
Sale of Assets under Insolvency and Bankruptcy Code, 2016
Date and Time of Asction:
16th May, 2022 from 11.00 am. to 5.00 pom.
[(With wnlimited extension of 5 minetes each)
Gale of Assets and Propertsss owned by Moods Hospatality Private Limited. fim Liguidation) foaming
part of Liquidation Estate of Moods Hespitality Prwate Limited in possession of the Liquidator,
appointed by the Hen'ble National Company Law Tribunal, New Delhi vide' order dated September
27, 2018, The sad of properties wall be done by the undersigned throwgh the e-auction platform
hittps:[incltauction auctiontiger.net.

Lot |Description of the asseis  |Reserve Price Earnest Money \Bid Increment
. Deposit I"EMD™) | Amount
1. |Trade Mark and Brand Mame  [Hs. 254 Lacs As. &1 Lacs Hs. 2 Lacs
of “YD CHINA"
|I‘|'|u1ﬂr Bikes and Computer [R5, 1.33 fakh As. 0.14 Lacs Rs. 2000
T L Sction ar

1. E-Auction will be conducted on “A5 15 WHERE 15", "A5 15 WHAT 15" and "WHATEVER THERE I3
BASIS" throwgh approved service provides MIS e-procurement Techaologies Limited (Auction Tiger|.
2. The Complete E-Auction process document cortaining detads of the Assets, online g awction Bid
Form, Declaration and Undertaiing Form, General Terms and Conditions of onfiee auction sale are
available on website Mipsincltavction.awctentiger.net. Contact: Mr.Praveenkumar Thevar at
+91-9722770828 (073 079 A5022145/143/182 E-mail : praveen.thevarBavctiontigernet |

neli@auctiontiger.net :
Akhil Goal

Liguidanar
I[EBIIPA-001/IP-POOGEE/2Z007-18/11134

Date: HIS20ZZ
Place: New Delhi

RISHAB SPECIAL YARNS LTD

CIN :L17114RJ1987PLCO04067
Regd.office: 2070 Rasta Bara Gangore, Johar Bazar, Jaipur-302003

Email:rsyitd@gmail.com, Phone no-0141-2575213,
Visit us at www.rishabspecial.com
PUBLIC NOTICE —=EXTRA-ORDINARY GENERAL MEETING

This is to inform you that in view of the outbreak of COVID- 19, the Extra-
Ordinary General Meeling of M/s Rishab Special Yarns Limitad (the
company) will held through video conference ("W C"WOther Audio Visual
Means ("OVAM™) in compliance with the applicable provisions of the
Companies Act, 2013 and Rules made there under read with vide Circular
MNo. 1472020 dated April 8, 2020, Circular No. 1772020 dated April 13, 2020,
Circular Mo, 2272020 dated June 15, 2020, vide, General Circular no.
332020 dated 28.09.2020, vide. General Circular no. 39/2020 dated
31.12.2020, vide. General Circular no. 10/2021 Dated
23-06-2021 and General Circular no, 2002021, Dated, 8-12-2021 issued
by the Ministry of Corporate Affairs ("MCA") [collectively referred to as
MCA Circulars] and Circular no. SEBI/HO/CFD/CMD/1/CIR/P2020/79
dated may 12, 2020 issued by the Securities Exchange Board of
India{"SEBI Circular™)

The Extra-Ordinary General Meeting (EQOGM) of the Members of the
Company will be held on Friday, 27" May, 2022 at 11.00 a.m. through
video conference (“VC) ("OVAM") facility provided by Central Depaository
securities (India) Limited {'CDSL)

The E-Copy of the Notice of the EOGM alongwith the Explanatory
Statement will be available on the website of the Company at
http:/iwww.rishabspeacial.com additionally Notica may be access fram
web site of Bombay Stock Exchange Lid (BSE) at: www,bseindia.com
and EOQGM Notice is also disseminated on the website of CDSL (agency
for providing the Remote e-Voling facility and e-voling system during the
ECGM)ie. www.evotingindia.com.

The Motice of the EQGM alongwith the Explanatory Statemeant will be sent
electronically to those members whose e-mail addresses are registerad
with the Registrar & Transfer Agent (‘Registrar’/RTAYDepository
Participants ('DPs’). As per MCA and SEBI Circular, Physical copies of the
EQGM Motice and Annexure thereto will not be sent to any shareholders.
Shareholders holding shares in dematerialized mode are requestad o
Register their e-mail addresses and mobile numbers with their relevant
depositories through the depositories participants. Shareholders holding
shares in physical mode are requested to fumish their e-mail addresses
and mobile numbers with the Company's Registrar and Share Transfer
Agent Mis Link Intime India Pvt. Ltd. at Mumbai@linkintime.co.in along
with self attested copy of PAN card.

The shareholders have an opportunity to cast their vote through elactronic
means either during the remote e-voting period before the meeting or at
the EQGM. The manner of a-voting for shareholders holding shares in
dematenalized mode, physical mode and for shareholders who have not
registered their e-mail address will be provided in the Notice to the
Shargholders.

The E-vating will begin on 24 05,2022 at 9 AM and ends on 26.05.2022 at
5 PM. Shareholders holding shares as on cut off date ia, 20,05 2021 may
casttheir vote electronically.

The Register of Members and Share Transfer Books of the Company will
remain closed from 24° May, 2022 to 27" May, 2022 (both days inclusiva).
We have applied to the ADM Jaipur city to provide permission for members
to attend tha meating at the registarad office of the company through mail.
Hope fully mambers can attend the Maeting Physically. Bafare coming for
meeting members are advised to getinformation on the same on phone by

dialing 0141-2575213. By the Order of the Board of Directors of
Rishab Special Yarns Limited

sdf-

AMITABH HIRAWAT

MANAGING DIRECTOR

DIN 00349697

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation & of the Insolvency and Bankruptey Board of India
{Insolvency Resolution Process for Corporate Persons) Regulations, 2018)

FOR THE ATTENTION OF THE CREDITORS OF
M/S. AMZEN TRANSPORTATION INDUSTRIES PRIVATE LIMITED

REELEVANT PARTICULARS

M5, AMZEN TRANSPORTATION
INDUSTRIES PRIVATE LIMITED

OF/av/2008
Registrar of Companies, Delhi

1. | Bame of corporate debior

Drate of Incosporation of corporate dedtor

3. | Aulharity under which comporate deblor i
ienrporabad | regisharid

4. | Carporate identity Mo, | Lirnited Liability
[dentification Mo. of corporate debbor

a. | Address ol the ragiskenad office and
princapat offica {if ary) of corporata deblor
B. | Insolvency commencament dale in
raspect of conporate debbar

7. | Estimaled dede of closure of insalvency
rasolution process

U35200DL2008PTC180634

JL5C, PAMPOSH ENCLAVE, GREATER
KAILASH PART-1, NEW DELHI - 110048

4" May 2022

30" October 2022

8. | Mame and regisiration number of the
msahlency professional acting as infenim
resolution professional

Mr. Dieepak Maini
IBEIIPA-OD IP-PO0GTE201 T-2018/11148

9, | Address and e-mail of the mtenm
resohution professional, as regisiered
with 1he Board

Address: C-100, Seclor 2, Noida,
Uilar Pradazh, 209301

Email id: deegakmainn@insalvancyserucas.in

Address: C-100, G Block. Sechar 2, Noida,

10. | Address and e-mall o be used for

comrespondence with the: interim Uttar Pradash 201301
resolution professonal Email id: amzan. cirpiinsolvancysarvices.in
1. | Last date for submissien of daims 17" May 2022

12, | Classas of creditors, if any, under causelh)
aof sub-saction (B4} of section 11,
ascentained by the interim resolution
professional

13| Kames of Insokvancy Pralassiongls
ientfiad o acl as Aulhonized
Raprazanative af cradfors in a class
[Threa namas far each dass)

Mot Applicable

Mot Applicable

Web Fnk:
hittps-ffwww.ibbi.gov.indhomefdownloads
Physical Address: WA,

14.| |a) Ralevarl Farms and

{b} Details of suthorized raprasentativas
are available at

Malice is heraby given that the Mational Company Law Tribunal hes crdered the commencament of &
corparale irsahvency resoluion process of the AMZEN TRANSPORTATION INDUSTRIES PRIVATE
LIMITED on 4" May, 2022,

The creditors of Mis. AMZEN TRANSPORTATION INDUSTRIES PRIVATE LIMITED, ars heraby
called upon to submit their claims wilh prool an or bafare 177 May, 2022 to the nbenm nesclulion
profassional atthe addrass mentioned against entry Mo, 10

The firancial creditors shall submil their claims with proal by electronic maans anly, Al ather creditars
iy submil $he claims with proof in pessan, by poslar by efeclnonic means.
Submission of false or mislzading proofs of claim shall attract penalties.

Dated: £ May 2022
Place ; Mew Dealhi

Edi-

Deepak Mainl
Interim Resolution Professional

Regd. Mo. |IBEIPA-OM P-POMGTE20 T-201 2111142
In the matter of MiS AMZEN TRANSPORTATION INDUSTRIES PRIVATE LIMITED

FORM A
PUBLIC ANNOUNCEMENT

{LAnahey HEgahan G of [ Insedwancy amd |;|-| TATLAET Y S0and of nog
[irsaikas sy Heslalior "' ooess oy Corpdake Pesons) Saguieiions, 016}

FOR THE ATTENTION OF THE CREDITORS OF
GRD TRUCKS PRIVATE LIMITED

RELEVANT PARTICULARS
|GRD Trucks Private Limiled

i | r-.t'llne ul L'I.'ll_[.IA'JI'.H]E dhedbleat
Z. | Dt of ncorporation of copora
| e
3 ..ﬂl.l.l'r::-r-l.y urcier w|.1| h Crponiie
| dabéor & incorporshad | regisenad
4| Comparate identity Mo, | Limied
Liabikty Iderafication Mo, of
| corporate debioe
Addrass of e registensd offica
arvd principal ofice il amy) o
[ Corporae delio
6, | Insclwency comimencerment date
n respect of corponie deblor

|dune 20, 2012
[ROC- Japur
[OSTTOH TP TCOT2ES

[ Catsin 1, 18t Floor C-B4. Janpath Lal Kot Schame,
| Biehend Mere Widhan Saicha, Jaipur - 352015 Rajasthan

i

I
|
(Bl 8, .
| The onder tor edmission was uploaded and the same was ‘
| |inmabed §o Imedm Resohtion Professonal on Mey 05, 2003,
7. | Estmated date of closure ol (Qciober 23, 022
| ingohency resol fon procss
8 | Name and negistration rumbeer of
the nsoheancy professional acting
a8 inlEr T resaiiton :tdnf.&ﬂml
8. | Addrass and a-mail of the inanm
ressciulicnn professional, as
| registanac with the Board
10.| Ackiress and a-mail 1o be wsed for
cormespondenca with the inbarim
recshlion professional.
|

| Prashant :
Aeg Moo IBRINPAO0,P-POO0SE20 F-1B1 N 2T

[Address: F-106, Fird Floar, Surmer Corrphs:, Gawtam Marg,

| C-Schama, Jalpur - 302001, Rajasthan

| htasil BC: pagrsmalgrad com

| Adidireas: F-106, First Floor, Surmer Comples, Geutam Marg.

U—Ecr-a-m Jaipur - 20X, Ragsthan

| Mail ID=cirp. gro@gmai. com

. ippagrawalfgrmail com

11.| Last dehe for submission of clams | May 12, 2022

12 | Classes of crediors, if any, under [ Mot Appicabie
clause |b) of sub-sacton [B4) of
gagdion 21, ascedaned by tha

| imerim rescluion professonsl

13| Mames of Insclvency Prokessionas | Mot Applicabin
identfied o act as Authorisad

Representsive of cradions ina
| chegs (Thees names for gach class) |
14, | i) Fakevant Forms and
it} Detals of ashoried

| | representaives are avalahis st

1. Notice is harety given that the Mations! Company Las Tibunal, Jalpur bench, has ondared the
commancemen of a comporate insokancy resolution process of tha GRD Trucks Private
Limited on Aprll 28, 2022, The order for admission was uploaded and tha sams was inimatad
to Intarim Resohdion Frofessional on May 05, 2022,

2, The craditors of GRD Trucks Private Limited, ara hereby called upon to subma their claims
with proof on or before May 12, 2022 1o the mtarim resciution professional at the address
mentioned agamss entry o, 10

3. The financial creditors shall submit their claims with proof by slectronis means anly, A% other
Gresdibirs maay Submil the claims with proolin person, by post or by aleciromc means.

4. Tha claims musl be sulbmitlad in the prescribed caim bern: Foem B - Ogsarational Credilars
{othr than warkimen and employees); Ferm © - Financal Creditens; Form GA - Financaal
Cradilors in aclass, Farm D-Workrren of Employeas; Form E - Autharized Reprasantalive ol
‘Workmean or ermployess: and Form F - Olher Cred®ons, The Copeas of the above farms can be
diowniaad ed rom hitps:/ wwhww ibbi govinhome/'downloads

5. Bubrnission of false or reisleading prools &f claim shall attiract penaliies,

sl

Prashan Agrawal

[Enkerim Rasalution Professsonal)

GRD Trucks Private Limitad

[1:| Wt linkc hﬂpl,.fmll:i:l.guuﬂm‘dumdnnd:
|b} Mot Appicabla

Place: 05-05-2022

Karnataka Bank Ltd.gyi|1;
Your Family Bank. Acress India,
Head Office: Mangaluru - 575 002 CIN : LEST106(A1824PLCO0T128 NnTIBE
ASSET RECOVERY MANAGEMENT BRANCH:
B-B, First Floor, Rajendra Park, Pusa Road, New Delhi-110060
E-Mail: delhiarm@ktkbank.com, ":,‘::#::%E
Phone: 011-40581587 Ext.240 Mob: 9318801880
E-Auclion Sale Molice for Sale of Immaovable Assels under the Securitisation and
Reconstruction ol Financial Assets and Enforcement of Securily Interest Act 2002 read
with provigion io rule 8{6) of Security Interest (Enforcement) Rules, 2002,
Motice is hereby given to publicin genaral and in particular to Borrower (s) and Guarantor
i3] that the bebow described immovable property morigagedicharged fo the secured
Creditor, the Symbolic Possession of which has been taken by the Authorised Officer of
Karnataka Bank Ltd, the Secured Creditor on 29.72.2021, will be sold on "As is Where
is", "As is Whatis" and "Whaleverthere is™ basis on 10.06. 2022 for recovery of:
A. As.2,11,04,380.39 [Rupees Two Crores Eleven Lakhs FourThousand Three
Hundred Eighty and Paiza Thirty Mine Only] 1.e. (1) Rs.1,76,13,B49.B6 under PS-
Overdrail A'c Mo 5447000600111007 along with uture Intarast from 01.02.2022, (ii)
Rs.2,50,662. 34 under PE-DPN Afc No 5447001400063107 along with futura inferest
from13.02.2022, (iii) Rs.32,39,868.19 under P5-Term Loan Afc
No.5447001800039607 along wath future interes! from 01.02.2022, plus costs, due 1o
the Karnataka Bank Ltd, Savita Vihar Branch, Plol No. 13, Near Sai Mandir, Main
Road, Savita Vihar, Delhi- 110082, the Secured creditor from (1) M/s. Arihant Trading
& Metal Industries, Represanted by its Proprietor- Mr. Srajan Jain, addressed ak: 340-
A3 & 130 Gali Mo-1 A, Friends Colosy Industrial Area, BMain G T Road, Shahdara, Delhi-
110095, also al: H. Mo. 30, Gagan Vihar Extension, Krishna Magar, East Delhi- 110051 (2)
Mrs. SarojJain Wio Mr. Girish Chand Jain, (3) Mr, Shelendra Jain 5 Mr. Girish Chand
Jain, both (2} and {3) are residing at: H. No_ 30, Gagan Vihar Extension, Krishna Magar,
East Delhi- 110051, being borrowers/ guarantors/co—obliganis.
B. Rs.1,81,32,177.65 [Rupees One Crore Eighty One Lakhs Thidy TwoThousand One
Hundred Sevenly Seven and Palsa Sixly Five Only] .. {I) Rs.1,52,25,147 00 under
P3-0Overdrait Afc No. 54470006001 11101 along with future interest from 01.05. 2022,
(i1} Bs.51,326.49 pnder PDOPH Ade No.5447001400063001 along with future inferest
from 13.04.2022, (iil) Rs.28,55,704.16 undar a P5-Term Loan Afc
No.5447001800039401 abong with future interest from 01,05.2022 plus costs, due 1o
the Karnataka Bank Lid, Savila Vihar Branch, Plot No. 13, Near Sai Mandir, Main Road,
Savita Vihar, Dethi- 110092, tha Secured creditor from {1) M/s. Copper House,
Representad by its Proprietor- Mr. Shelendra Jain, addressed at; 1/342-1 A, Gali No-1,
First Floor Frignds Cotony, Industrial Area, Shahdara, Delhi- 110095, also at: H. No. 30,
Gagan Wifar Extension, Krishna Magar, East Delhi- 110057 (2) Mrs. Saraj Jain Wio Mr,
Girish Chand Jain, (&) Mr. Srajan S0 Mr. Girish Chand Jain, hoth (2} and (3} are residing
al: H. Mo. 30, Gagan Wihar Extension, Krishna Magar, East Delhi- 110051, being
borrpwers/ guarantors’ co — obligants,
DESCRIPTION OF THE IMMOVAELE PROPERTY:
All that Part and Parcel of Residential Froperty bearing number 304, Eastern Side
Portion, measuring 100 Square Yards ouk of Khasra number 28/25,3310,3371, 3372,
34/5, 34/6, 30/22 and 30/21, situated in the Abadi of Gagan Vihar extension, in area of
Khureji Khas, Delhi- 110051, belonging to Mrs. Saroj.Jain.
Boundaries: Easl: Plot No.31West : Part of Plot No. 30 North: Road 25 Feet Wide
& Entry Soulh: Service Lane
Reserve Price / Upsel Price below which the properly may not be sold:
Rs.2,74,00,000.00 (Rupees Two Crores Seventy Four Lakhs only)
Earnest money to be depositedfendered: Rs 27 40,000.00 (Rupees Twenty Saven
Lakhs Forty Thousand Only)
(The borrower's / mortgagor's attention & invited to the provisions of Sub-saction (8)
of Section 13 of tha Act, in respect of tima avaitable to redeem the sacured assat),
(Thiz Notice shall also serve as Motice under Sub Rule (6) of Rule (&) of Security
Interest Enforcement Rules-2002 ta the Borrower/Guarantors)
For detailed terms and conditions of sale, please refer to link in Karnataka Bank’s
Website |.8.www. karnalakabank.com under the head “Mega Auctions on 10th June
2022",
The E-auction will be conducted through portal hitps:/bankauvclions.in/ on
10.06.2022 from 11:30 A.M to 12:30 P.M with unlimited extansion of 05 minutes. The
intending bidder is raquired to register their name at hitps://bankauctions. in/ and get
the user Id and password free of cost and gel onling training on E-auction (tentatively
on 09.06.2022) from M/s.4closure, 605A, Gth Floor, Maitrivanam, Ameerpel,
Hyderabad-500038, contact Mo.040-23836405, mobile 8142000809, E-mail:
vinay@hankauctions. in and info@bankauctions. in.
Place : Delhi
Date : 04.05.2022

For Karnataka Bank Lid
Chief Manager & Authorised Oificer

f‘inan::iie.. ep‘ .in

Crata: Jaipur

New Delhi
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.continued fram previous pags
BASIS FOR ISSUE PRICE
The Price Band, Floor Price and lssue Price will be determined by our Company in consultation with the BRLM on the basis of assessment of market demand for the Equity Shares 3. Return on Net Worth (RoNW)*
offered throwgh the Book Buiding Process and on the basis of the qualitative and quanftitative factors as described below. The face value of the Equity Shares is T 10 each and the .f-'-sr.-prtha Restaled Financial Information of our Enmpan}-
lssue Price is 31.00 times the face value at the lawer end of the Price Band and 32 60 times the face valug at the higher end of the Price Band. Investors should also refer to the Financial Period RoMW (%) | Weightage |
sections “Our Business”, “Risk Faclors”, "Restaled Financial Statements”and “Management Discussion and Analysiz"on pages 139, 23, 184 and 253 of the RHF, respectively, to | Financial Year ended March 31, 2021 ' 59.18% | 3 '
have an informed view before making an investment decision, | Financial Year ended March 31, 2020 ' 25.36% ' 2
Qualitative Factors Financial Year ended March 31, 2019 20.80% 1
Some of the qualitative factors and our strengihs which form the basis for computing the |ssue Price are: Nine months period ended December 31, 2021 | 19.58%
1. International Ascreditations and product approvals, Weighted Average 4318 |
2, Spacialised production of Stainiess-Steel Pipes and Tubes, * Met Profit after tax, as restaled / Nef worth, a5 restated, af the end of the penodiyear
3. Multi-fold demand of cur Products, Nates:
B Biasticnee Db beabair del '1 Weighted average = Aggregale of year-wise weighted Nel Worth divided by the aggregate of weights Le. [iNef Waorlh x Weight) for each year]/ [Total of weights]
5. Experienced & Qualified Team . Reatirm on Mel Worth (%) = Net Profil affer Taxation (as restated) n':'-.un'aﬂ'ﬂy el worth af the end of f.nn l|."ﬂ|.5.h". g ; : .
For furthier detaits. see “Onr Business - Ot tive Strength” on page 140 ofthe RHP " Nef worth has been computed &5 Ehel aggregate of &ﬁa_alre capital and resenves and surpius (inciiding secuities premium, share option oufsfanding sccouni, debenfure
' ; Compet ; redemplion resene and surplus (deficl) of our Company)
For further details, please see “OurBusiness and “Risk Faclors on pages 138and 23 of the RHP, respeciively, 4. Net Asset Value per Equity Share
Quantitative Factors | Fiscall Period Ended ' NAV (2)
Some of the information presented in this section relating to our Company is derved from the Restated Financial Information. | As on December 31, 2021 ' o 79.15 |
Some of the quantifative factars, which forrm the basis for computing the lssue Price, ane as follows: As on March 31, 2021 - 30,48
1. Basic and Diluted Earnings Per Share “EPS”) _ | After the completion of the Issue | Al the Floor Price: 136.86 |
Financial Period | Basic EPS(in%) | Diluted EPS (in¥)  Weightage | . | Atthe Cap Price: 140.86 |
Financial Year ended March 31, 2021 18,04 18,04 3 = Foce . [+
Financial Year ended March 31, 2020 X 5 | 2z | ;:::ﬁi papulated nthe Prospects.
FII‘I?I‘IEIEl sl b I f i f £56 L L " Issue Price per Equity Share will be determined on conclusion of the Book Buiding Process
Waightid Avarage | Liis | s | | * NetAssat Value Per Equily Share = net worth as per the restated financial information / number of equity shares outstanding as at the end of year/paniod
Nine months period ended December 31, 2021 | 13.30 | 15.50 . | Nt worth has been computed by aggregating share capital and reserves and suplus as per the restated financial information. There is mo revaluation reserve or miscellaneous
* Not Annualized expanditure (o the extent nol wriltan off].|
" Basic EPS and Dited EPS calculations are in accordance with Indfan Accounting Standard 33 ‘Earmings per Share’ 5. Comparison of Accounting Ratios with Listed Industry Peers
" Weighted average = Agaregate of year-wise weighted EPS divided by the aggregate of weights i.e. [[EPS x Weight) for each year]/ [Total of weights] Name of the company Total income | FaceValueper = PIE | EPS(Basic) EPS (Diluted) | RoNW | NAV per
" The above statement showld be read with significant accounting poticies and notes on Restated Financial Information as appesning in the section tited “Restated Financial | | [inmilion) | equity share ¥) | . ) ! %) | V%] | equily share (%)
Statements” on page 194 of the RHP Venus Pipes & Tubes Limited _ 3120 _ 10.00 | [«] | 1804 | 1A04 | S818% | 3048
2. Price Eaming (“P/E") Ratioin relation to the Price Band of 2 310 to 326 per Equity Share Listed Peers | U - | S = | N— | -
' Particulars PIE ratio at the Floor Price {number of times) P.IE ratio at the Cap Price (number of times) UG} A LTTEY : il . 2l . Ll Al e | A
| Basad on Basic EPS for the financial year ended Masch 31,2021 | 1718 18.07 CAAITIRFE MATEY & 115385 LI e £ 413 i o 50,07 Sl i ]
f - : . f Source: All the ﬁnanmaflnfanﬁ&tmnf-::rltstedlnu'trsrnrpem mentioned abave is on a consolidated besis and is sourced from the annual rEFﬂ-”&-'ﬁﬂﬂﬁ-:lﬂl'l’ESUer as avarlable of the
Basad on Diluted EPS for the financial year ended March 31, 2021 17.18 18.07 respective company for the year ended March 31, 2021
Industry Peer Group PIE ratio Financial information for Venus Pipes & Tubes Limited is denved from the restated financial information for the yearended March 31. 2021,
Based on the pear group information (excluding our Company) given below in this section, the highest P'E ratio is 41.51, the lowest P/E ratio is 965 and the average P/E ratiois = Noles:
25.60. (1) Basic and Diitted EPS refers tothe Baszic and Dited EFS sowrced from fhe financis! sistements of the companies respechvely forihe yearended March 31, 2027
Particulars [ Name of the Company | PE Ratio | Face value of equity shares (in 7) ' {21 P/E Ratio has been compuled based on the elosing mavke! price of equity shares on BSE onApnl 18, 2022, dhidaed by the Ditded EPS provided under Mofe T above.
"Highest . | Ramamani Metal & Tubes Limited | 41,51 I a2 ' (3) RoNW s computed as net profit after fax {including profit ainutabie to non-controlling interest) divided by closing nef worth. Net worth hias been computed as sum of paid-up
Lowest Jeikeé o Limiad AL 210 (4) ﬁ:‘;ﬁ:fﬂ.ﬂr'];i;gg :gﬁ;?:fj :f';:l.rrh divided by fhe outstanding number of equity shares
Inﬂu.sl_ry Comiposhe . : H'-ﬁn (3] Financial information for companies is far the year anded March 31, 2021
o3, . _ _ _ _ ) _ o ) 6. Tha lssue Price is [#] times of the face value of the Equity Shares.
1. The highest and -msr '”_']'”‘gr'r-"r F/E shown above is t'ﬂ‘?’e'j_ on the peer SE'I_ provided .!::e.'-:lw inger Cumpansun with "3_:{'3“' mu'::rsr.-].r.pee!'s . The induslry au?.rage has been The Issue Price of % |#] has been determined by our Company in consultation with the BRLM, on the basis of assessment of demand from investors for Equity Shares through the
calpwsted as the anthmedic average P/E of the peer sel provided below. For further defails, see - Companzon of Accounding Ratios with Listed Industry Peers” on page 106 of Book Building Process and, is justified in view of the above qualitative and quantitative parameters
the RHF Investors should read the above-mentionad infesmation along with “Risk Factors”, "0ur Buginess”, “Resfated Financial Statements”and "Management's Dizscirssion and Analysis of
2. PYE fiqures for the peer are compuled based on closing market price as on April 13, 2022 on BSE, divided by Basic EPS on consolidated hasis) based on the financial resills | Financis! Condition and Resuits of Operations”on pages 23, 139, 194 and 253 of the RHP. respectively, to have a more informed view. The trading price of the Equity Shares could
declared by the peers available on websife of www: besindia. com for the Financia! Year ending March 31, 2027 decline due to the factors mentioned in the *Risk Facfors " on page 23 of the RHP and you may lose all or part of your investments,
For further details, please see the chapter titled "BASIS FOR ISSUE PRICE" begining on page 105 of the RHP.

In case of any revision in the Price Band, the Bid Issue Period shall be extended for al least three additional Working Days after such revision of the Price Band. subject tothe total - CONTENTS OF THE MEMORANDUM OF ASSOCIATION OF OUR COMPANY AS REGARDS ITS OBJECTS: For informatian on the main abjects of our Company, inveslors are

ﬁ-_lﬂ'éﬁ_g'-ﬁ Pmcpdegiﬁfﬂnﬂﬂﬂﬂlﬂg 10 WDf:';lﬂEl E’?ﬁiln EDEEES of fg!":; Eﬁugﬁa?iﬁ'ﬂk'ﬂ%mﬂﬁ fo'mg;;!mu%ﬁﬁmﬁ- DIIL;.; ':GEF“&-"'Y may, T'I'Fﬂll'ﬂﬂgﬂﬂﬁl E} '3'3 fﬁmd tdEdh in !-'*'”Elﬂéaf;jﬂftﬂﬂﬁ requested to see "Hisfory and Cerain Corporate Mafters” beginning on page 164 of the RHP and Clause IfA) of the Memorandum of Association of cur Company. The Memorandum
9 SHCLIGGUR T SO0 OF 2 IMANAIART] OF UTES YRGTING Lay's; e 9 RIEEISSUS OO 0L S0 Ing Liays. Any revision In the Frice Sand, and the revised BId 1S5ue o1 s cenriation of our Company is a malerial document for inspaction in relation to the Issus. For further details, see "Matarial Contracts and Decuments for Inspaction” on 365 of

Period, if applicable, shall be widely disseminated by notification to the Stock Exchanges by issumg a press release and also by indicatng the change on the websites of the BRLM and the RHP il T r . " page

atthe terminaks of the Members of the Syndicate and by infimation to Designated Intermediaries and Sponsor Bank. 2 ; ) _

The lssue is being made in terms of Rule 19(2){b) of the Securiies Contracts (Regulation) Rules, 1957, as amended {"SCRR’) read with Regulation 31 of the SEBI ICOR Requiations.  LIABILITY OF THE MEMBERS OF OUR COMPANY: Limited by shares.,

The lssua is being made through the Book Building Process in accordance with Regulation 6(1) of the SEBI ICDR, Regulations, wharain not more than 50 % of the lesua shallbe  AMOUNT OF SHARE CAPITAL OF OUR COMPANY AND CAPITAL STRUCTURE: As on the date of the RHP, the authorised share capifal of our Company is ¥ 250,000 000

g g g 2 g

ﬁﬂgggmﬂ"?ﬂiﬂﬂhﬂnﬂ |E' Ffﬂf'ﬂfﬁﬂf‘ﬂiﬂﬁbaﬂiﬁﬁ G'Jagiﬁﬂfﬂ Ilgu!uttﬁl-ﬁaéfaﬁ'uﬁﬂ;?ﬂ"? Pﬂf:iﬂll'l::]-nﬁ_'fﬂ'-ﬂ?_lﬂﬁ Ig|1-31 Durmi?jﬂfﬂaggi“ E?_ﬂil;LttauUEi‘"F'Mtg the Ezl&"-': Hﬁ}fﬁaﬁtg up to E'E"_Eg divided into 25.000,000 Equity Shares of T 10 each. The issued, subscribed and paid-up Equity share capital of our Company is 7 152,220,100 divided inta 15,222,010 Equity Shares
@ an toAncher Investors, on a discretionary basis. One-third of the Anchar Investor Portion shall be reserved for domestic Mutual Funds, su o val ging recei ¥4 £ e af ital S(anital g v Beiielinr ace 78 of tha RHP.

from domestic Mutual Funds at or above the Anchor Investor Allocation Price. In the event of under-subscripbion or non-allocation in the Anchar Investor Partion, the balance Equity BT 10 G 10 dels LR AR SUGING, o COIVER SULGLAE. bagnningler fage 10 na b ;

Shares shall be added to the Net QIB Portion. Further. 5% of the Met QIE Portion shall be avaiable for allocation on 3 proportionate hasis to Mubsal Funds only and the remainderofthe  NAMES OF THE INITIAL SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF OUR COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM:

Wat QIB Portion shall be available for allocation on a proporbionate basis 1o a8 QIB Bidders including Mulual Funds, subject to valid Bids being recaived al or above the |ssue Prica.  The indfial signatories to the Memorandum of Association are Megharam Sagramji Choudhary and Jayantiram Motiram Choudhary who subscribed to 5,000 equity share each

However, if the aggregate demand from Mutual Funds is less than 5% of the Net QIB Portion, the balance Equity Shares available for allocation inthe Mutual Fund Portion will be added  bearing face value of T 10 each. For detalls of the share capital history and capital structure of our Company see "Capital Structure” beginning on page 78 ofthe RHP,

fo the remaining Met CIB Portion for propertionate allocation to QIBs. Further, not less than 15% of the [ssue shall be available for allocation on a proportonate basis to Mon-Ensfitutional LISTING: The Eauity Shares offered throuah the RHP are proposed t be listad on BSE and NSE. Our Comparny h y e ; s Eefl
: | pany has received in-principle appravals from BSE and NSE for bsting of the
Bidders out of which s} one third of such portion sheil be reserved for applicants with appicalion size of more than 0.2 miilon and g ta T 1.0 milbon &nd (b) two-thisd of such portion Equity Shares F‘qualfanth} their letiers da?e::l January 1T.FI2IZIF?EE and January 20, 2022, respectively. For the !E'ummes of the |ESUE.PE-5EF§|'|E|| be the Designated Stock Er:l::?*.arrge.

shall ba reserved for applicants with application size of mare than ¥ 1.0 million, provided that the unsubscribed portion in either of such sub-categories may be allocated to applicants in 3 : ; ; ! ;
the other sub-category of Non-Instifutional Bidders and not less than 35% of the Issue shall be available for allocation to Retail Individual Investors in accordance with the SEBI ICDR A copy of the RHP and the Prospectus shall be delivered to the RoC in accordance with Section 26(4) of the Companies Act, 2013, For details of the material contracts and documents

Regulations, subject to valid Bids being received from them at or above the Issue Price. All potential Bidders (excaptAnchor Investors) are required to mandatorily utilise the Application  available forinspecton from the date of the RHP up to the Bidilssue Closing Date, see "Matenial Conlfracts and Documents far Inspechion”on page 365 of the RHP

Supported by Blocked Amount "ASBA’) process providing details of their respective ASBA accounts and UP ID {in case of Rlls using UPI mechanism), if applicable, inwhich the  DISCLAIMER CLAUSE OF SEBI: SEBI only gives is observations on the offer documents and this does not constitute approval of either the Offer or the specified secunties stated in
‘:':'”ESP':";':I'”UQ ?:: ":"m':'”[}[g ""'""JEE Eg;fke'j,t"ﬁ' e Sg%ﬂﬁ?ﬁ:&ﬁ"he UF| Mechanism, as applicable. Anchor Investors are not permitied to participate in the ssue through the ASBA  yhe Offer Documents or the offer document. The investors are advised to refer to page 297-298 of the RHP for the full text of the disclaimer clause of SEBI,

process, For details, see “ssue Procedune”on page 312 of th . - P g ; ;
Bidders/Applicants should ensure that DP ID, PAN and the Client 1D and UPI ID (for RIBs bidding through UP| mechanism) are correctly filled in the Bid cum Application 0> c-AIMER CLAUSE OF BSE {The Designated Stack Exchange): s 1o b dislinctly understood hat the permission given by BSE showki not in any way be daemed or consinued
Form. Tha DP ID, PAN and Client ID providad in the Bid cum Application Form should match with the DP ID, PAN, Client ID available in the Depository database, otherwise, 1at the RHF has been cieared orapproved by BSE nor does it certify the comectness or completeness of any of the contents of ihe RHE. The investors are advised to refer to the page
the Bid cum Application Form is liable to be rejected, Bidders/Applicants should ensure that the beneficiary account provided in the Bid cum Application Form is active. 200 0ftha RHP for the full text of the disclaimer clause of the BSE.

Bidders/Applicants should note that on the basis of the PAN, DP ID, Client 1D and UP1 ID (for RIBs bidding through the UPI mechanism) as provided in the Bid cum  DISCLAIMER CLAUSE OF NSE: Itis fo be distincily understood that the perméssion given by NSE should notin any way be deemed or consirued that the Offer Document has been
Application Form, the Bidder/Applicant may be deemed to have authorized the Depositories to provide to the Registrar to the Issue, any requested Demographic Details  claarad o approved by NSE nor does it cerlify the corectness or complateness of any of the contents of the Offer Docurment, The investors are advised to refer to page 300 of the RHP
of the Bidder'Applicant as available on the records of the depositories. These Demographic Details may be used, among other things, for giving Allotment Advice or for the full lextof this discssmer cause of NSE

unblocking of ASBA Account or for other correspondence(s) related to the Issue. Bidders/Applicants are advised to update any changes to their Demographic Details as . . ; o . ) . .

avallable in the records of tha Depository Participant to ensure accuracy of records, Any delay resulting from failure to update tha Demographic Detalls would be atthe SENERAL RISKS: Invesiments in equity and equily-related securities involve a degree of risk and investors should not invest any funds in this Issue unless they can afford to take the

Bidders/Applicants’ sole risk, risk of losing their enfire investment. Inwesiors are advised to read the risk factors carefully before taking an invesiment decision im this lssue. For taking an investment decision,
Investors must ensure that their PAN is linked with Aadhaar and are in compliance with Central Board of Direct Taxes notification dated February 13, 2020 and press  invastors must rely on their own examination of the Issuer and this ssue, including the risks involved. Tha Eguity Shares have nod baan recommended or approved by the SEBI, nor
release dated June 25, 2021. does SEBI guarantes the accuracy or adequacy of the contents of the RHP. Specific allention of the investors is invited 1o “Risk Faclors"on page 23 of the RHP.

BOOK RUNNING LEAD MANAGER REGISTRAR TO THE ISSUE COMPANY SECRETARY AND COMPLIANCE OFFICER

m Pavan Kumar Jain
S Capitals KFI NTEC H VENUS PIPES & TUBES LIMITED
i G ' e Address: Survey Mo, 233/2 and 234/1, Dhaneti, Bhuj, Kachchi - 370020 Gujarat, India

SMC Capitals Limited KFIN TECHNOLOGIES PRIVATE LIMITED Tel; +&1 28356 232 183; E-mail: cs@venuspipes.com; Website: www.venuspipes.com

A- 401/402, Lotus Corporate Park, OFf Westem Express Highway, Selenium, Tower B, Plot No- 31 and 32, Financial District, Nanakramguda, @venuspip ] PP

Jai Coach Signal, Goregaon (East), Mumbai - 400063 Maharashtra, India Serilingampally, Hyderabad, Rangareddi 500 032, Telangana, India. Investors may contact the Company Secretary and Compliance Officer or the Registrar to the

Tel: 022 - 664815818; E-mail: ipo. venusf@emocapitals.com Tel: #3140 6716 2222; E-mail: venus.ipo@kfiniech.com Is5le In case ﬂfﬁﬂfi_ pre-lssue or FIEIE_1-|55IJE resated grigvances m-:ludmg non-raceipt of FEl!HfE_f-'lf

Investor Grievance e-mail: investor grievance@smocapitals.com Investor grievance e-mail: einward risg@kfintech.com Allotment, non-credit of Allotted Equity Shares in the respective benaficiary account, non-receipt

Website: www.smccapilals.com, Contact Person: Mr. Satish Mangutkar! Mr. Bhavin Shah Website: wew kfintech.com; Contact person: M Mur Krishna of refund orders urmn-ren_eiptl:’r.'unl:ls I:ng.-'elemn_:lnlc mode, ste, Furgﬂ |s50e related quenes and

SEBI Registration Number: [NMO00011427 SEBI Registration No.: INRODOD00221 for redressal of complaints, investors may also write to the Book Running Lead Manager.

AVAILABILITY OF RHP: Investors ane advised lo refer 1o the RHP and the “Risk Faclors” bagenning on page 23 of the RHP before apphing in the |sswe. A copy of the RHP is available on the website of the SEBI at www sebi.govin, the websites of the BRLM, SMC Capitals Limited at www smecapilats. com and the wabsites of the Stock Exchanges, for BSE at
www.barindia.com and for NSE at waw nseindia.com.
AVAILABILITY OF BID CUM APPLICATION FORM: Bid cum Appécation Form can be obtained from the Registered Office of Company, VENUS PIPES & TUBES LIMITED: Tel: #91 2336 232 183/34; BELM: SMC Capitals Limited: Tel: 022 - 66421818, Syndicate Member; SMC Global Securities Limited, Tel: #31 11 8562 3300 and at the sslect locations of Sub-
Syndicate Members (as given below), Registered Brokers, 3C58s, RTAs and COPs participating in the Offer, Bid cum Application Forms will also be available on the websites of the Stock Exchanges al www. bseindia. com and www nseendia, com and at all the Designated Branches of SC5Bs, the lisf of which is available on the wabsites of the Stock Exchanges and SEB
SUB-SYNDICATE MEMBERS: Anand Rathi Share & Stock Brokers Lid., Axis Capital Lid., Centrum Brokang Lid,, Edelweiss Broking Lid., Globe Capital Market Lid., HOFC Securities Lid., ICIC] Securties Lid., IFL Securities Lid., JM Financial Services Lid., Kolak Securities Lid,, LKP Securities Lid., Matilal Oswal Financial Services Lid., Prabhudas Lilladher Pyt Ltd,. RR
Equity Brokers Pyl. Ltd., Sharekian Lid. and Yes Securities (India) Ltd.
ESCROW COLLECTION BANK(S)/REFUND BANK|S)/PUBLIC ISSUE ACCOUNT BANK: Axs Bank Limited,
SPONSOR BANKS: Axis Bank Limited, ICIC| Bank Limited and Kotak Mahindra Bank Limited
UPI: Retail Individual Bidders can atso Bid through UPI mechanism,
All capitalised terms used herein and not specifically defined shall have the same meaning as ascribad to themin the RHP.

For VENUS PIPES & TUBES LIMITED

Dn behalf of the Board of Dwactors

Place: Gandhidham, Gujarat -
Date: May 5, 2022 Company Secretary & Compliance Officer

VENUS PIPES & TUBES LIMITED is proposing, subject to receipt of requisite approvals, market conditions and other considerations, to make an initial pubsic issue of its Equity Shares and has filed the RHP with the RoC and thereafter with SEBI and the Stock Exchanges. The RHP shall be available on the websile of the SEBI at www.sebi.govin as well 25 on the
wabsites of the BRLM, SMC Capitals Limited atwww.smccapitals. com, the wabsite of the NSE alwww.nseindia.com and the website of the BSE at www.bseindia.com. Investors should note that investrient in equity shares imiolvas a high degrae of fisk and for datails relating to sweh risks, sae "Risk Factors” on page 23 of the RHP. Patential imvestors shauld nat rely on the
drafi red herring prospectus filed with SEBI for any investment decision.

The Equity Shares have not besn and will not be registered under the L. 5. Securities Actof 1933 (the "U. 8. Securities Act’) or any state secunties laws in the United States, and unless so registered, and may not be offered or sold within the United States, except pursuant fo an exemption from, or in a transaction not subject to, the registration requirements of the U, 5.
Securilies Actand applicable U, 5, state securities laws. Accordingly, the Equity Shares are being offered and sold oulside the United States in offshore ransactions in reliance on Regulation S and the applicable laws of each jurisdichons where such offers and sales are made. There will be no public ofering of the Equaty Shares in the United States., CONCEPT
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